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Government for tb development of 
Vizhinjam Fishing H rbour' and 

(b) what is the reas n for the delay 
in its compI tion ? 

THE MINIST R 0 STAT I 
!tiE MINISTRY 0 AGRI UTUR 
" HRI YOG DRA MAKWA A): 
(a) Government had sanctioned Rs. 173 
lakhs in 1968 for the construction of 
Stage-I Fishing Harbour at izhinjam . 
The State Government had, ubsequcn-
tly, prepared a project report on Stage 
11 and III of the Vizhinjam Fi hing 
Harbour with the help of Pr -lnve t-
ment of Survey Fi hing Harbours 
Bangalore. 

To e tabli h adequ.llc rc ource 
potential off Vizhiojam fishing grounds, 
exploratory fi hery survey was arrang d 
by the Government during t be year 
1982. On receipt of the progre report 
on the exploration of fishery r sour es, 
the proposals for St ge II and III of 
the fishing Harbour at Vizhinjam 
was posed for appraisa l before taking 
investment decision. 

(b) The comments of all the apprai-
sal agencies have not becn received so 
far. 

Proposal to Attach Indore Central Idee-
trical Division to Delhi C"'ntl al 

Electrical Circle o. VII 

4449. SHRI K. A. RAJAN : Will 
the Minister of WORKS AND HOUS-
ING be pleased to state : 

(a) whether the Civil works in the 
area of Madhya Pradesh under the juris-
diction of Bhopal Food storage Circle 
is under the jurisdiction of ood zone 
C. P. W. D. 

(b) if so, whether the electrical 
works in the same ' ar as of Madhya 
Pradesh under the Indore Central Elec-
trical Divison is not under the juri die-
tio n of ood Zone of C. P. W. D. 

(0) if so~ whether there is a proposal 

to attach ndor Icctrical 
Divj ion to Delhi otral I etrical 
circle . VII of ood Zo and trans-
fer Me haoical an d Work hop Divj iOD, 
New 0 lhi to th juri diction of one of 
the lectrical irc les under construction 
Zone of C. P . W. D .; and 

(d) if not, the rea on ther for? 

THE DEP TY MINI T R IN THE 
MfNI TR OF WORKS A D H Us. 
ING SHRI MOHAMMEAD MAN 
ARI ): (a) Ye ir, xc pt one ivil 
Divi ion at Ind r \\-hi h i. under the 
juri diction of Nagpur entral Circle 
under we tern Zone. 

(b) N , ir. Indor Central Ele tri-
cal Division is under the jurisdiction of 
we tern Zone aad not under Food Zone 
of otral Publ ic Work Dep rtment. 

(c) 0, SIr. 

(d) Be aUlic Indore cntral Electri-
cal Divi j n has w r s partly in Food 
Zone and partly in Western Zonc, it I ' 
admini~tr ti ely m re convcnient to 
keep under the administative control of 
Western Zone. 

ncroachmeot of Land in R .K. Puram 

4450. Dr. A.U. AZMI ; Will the 
Mini tcr of WORKS D HOUSING 
be plea ed to rCfl.!f to the replies given 
to Un tarred Question Nos. 2163 on 
31 August, 1981 and 8432 on 19 
April, 1982 respect ively regarding en-
croachment on Government land in R .K. 
Puram and state : 

(a) whether by now the encroach-
ment has been cleared to facilitate con. 
str uction of GHS dispensary; and 

(b) if not, steps taken to xpedito 
the finalisation of the construction of 
the CGHS building ? 

TH DEPUTY MINISTER IN THE 
MINISTRY 0 WORKS AND HOUS-
ING (SHRI MOHAMM D USMAN 
ARI ) (a) Not yet Sir. 




